IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
CU TTACK B ENCH3CQU TTACK.

-

gricinal Application No, 211 oF 199,
Cuttack, this the 17th day of July, 2000.

3ISHNU CHARAN DAS. APPLICANT.
~VERSUS- |
UNION OF INDIA & OTHERS. RESEOND BN TS,

FOR INSTRUCTIONS

1, whether it be referred to the reporters or not? \‘{.34

-

2. whether it be circulated to all the Benches of the
Central Administrative Tribunal or notp N‘O #
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ffj CEV TRAL ADMINIS TRATLVE TRIBUNAL
{ CU TTACK B BNCH3QU TTACK.

priginal Application No.21l1 QF 1993,
cuttack, this the 17th day of July, 2000,

CORAM:

THE HONOURASLE MR, SOMNATH SOM, VICE-CHAIRMAN
AND
THE HONOURABLE MR, G, NARASIMHAM,MMB ER(JUDL. ) »

*e

3ishnu Charan Das, Aged aboit 24 years,
s of Late Kasinath pas,At-3arala pokhari,

Via-Charampa, PO iHanuman Hata, Ps/Dist.3hadrak. eee Arplicant,
3Y LEGAL PRACTI TLIONER: M/s.Chittaranjan Patnaik,s,C,Padhi,advccates.
=JersilsS=

1., Union of India represented through its General
Manager, Soith Eastem Reilway,Calcutta(w.3.),

2. gzonal Manager,Sauth Eastern Railway,Khurda Road,
Khupda, At/Po/Dist-khurda,

3. Senior D.P.0,S804th Eastem Rallway,Khurda Road,
At:khurda Road,Dist;khurda,

ess Respondents,

' By legal practitioners M£s. S.Ray,A.Khan,Additional standing Counsel

Q_R D _E R

MR, SOMNATH SQM, VICE-CHAILRMAN ;3
In this original Application under section 19 of the

administrative Tpibunals Act,195, the applicant has prayed

for compassionate appolntment on account of the death of the
father of the applicant Kasinath Das,v;vho was working as

Assistant Cook Loco,Bhadrak under the Respondent No, 3,Departmental

Respondents have filed counter opposing the prayer of applicant,

2. we have heard Mr.Chittaranjan Fatnaik,learmned Counsel for
the Applicant and Mr.S.Ray,leamed additi mal stending Counsel

appearing for the Respondents and have also perused the records.

3. For the parpose of cmsi-:‘iering' this application,it is not
necessary to go into too many facts of this Case. The admitted
position is that the applicant's father Kasinath pD8&s,while working

as Assistant Cook Loco,Bhadrak, passed away on 23.10.,1996,
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Applicant states that his mother made an application on 1.12,96

23

at AnnexXure-2,stating that compassionate appointment may be given
to the present applicant,he: eldest son,But as no compassimnate
appointment was given to him, the applicant has Come up in this

nriginal application with the prayer referred to above,

4, Respondents in their counter have stated that the fact
that the applicant's mother sent the representation dated 1,12,
1996, at annexure-2,is not acCeptanble decause even thaugh the
applicati.m is stated to have been sent through proper channel,
there is no endorsement on this representatim.bm;eover,it is
stated that the applicant's mother , the widow of the deceased
employee, filed a representation in April,1997 in which she stated
that the present applicant, the eldest son is emnployed in Bhadrak
Municipality and is not locking after the family and has been
separated from the family for eight years.In view of this, the widow
prayed for granting Compassionate appointment to her second s,
Jagapandhu Das ,Respondents have stated that considering the second
representation of the widow of the Railway servant, the second son
has been provided with canpassionate appointment ,As the purpose of
giving compassiomate appointment is for rehabilitating the family
and one member of the family has to be provided with employment
and as in this case one of the memoer of the Family Jagabhandhu

bas, the second son has been provided with Compassimate appointment,
the applicant can not claim that he should be provided with
conpassimate appointment,Moreover, in the face of the averment
made by the applicant's mother that the applicant has been
separated fram the family and got a jdd under Bhadrak Municipality
the Railway Authorities did the right thing by considering the
second son and giving him compassimate appointment ,It is also
seen that even though the applicant was aware that the Deparmental
Authorities .have given canpassimate apgointment to his Drother

lmxt he has not made his brother as parg, he' Iias filed an amendment
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4 , 333
petition later,which is still pending for consideration.

In view of this, we hnld that the applicant has not been
able to make nut a case for any of the reliefs in this
nriginal Applicatinn,The nriginal Appiicéticn,is,therefore.
rejected, The amendment petiti-n also stands rejected.No

' CﬁStSt

(G, NARAS IM HAM) (SOMNA Ex«?ﬁv
MEM3 ER(JUDICIAL) VICEsC

KNM /M,




